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The motion was carried by a majority of
the total membership of the House and by a
majority of not less
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than two-thirds of the Members present and
no:ing.

MR. CHAIRMAN; The next Bill.

[MR. DEPUTY CHAIRMAN in the Chair]

THE NORTH-EASTERN HILL
VERSITY BILL, 1973

UNI-

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN); Sir, I move;

"That the Bill to establish and in-
corporate a teaching and affiliating
University for the Hill areas of the North-
Eastern region, as passed by the Lok
Sabha, be taken ino consideration."

This is the Bill for which our brethren from
the North-Eastern region have been waiting
for almost ten years. The House would recall
that the State of Assam, before the bifurcation
of Meghalaya and the establishment of the
other States, had passed a resolution under
Article 252 of the Constitution authorising this
Parliament to enact legislation establishing a
central university with headquarters at
Shillong. But unfortunately, no other State
passed this Resolution. Ultimately when the
State of Meghalaya was established it passed
this Resolution and, therefore, th, Government
of India introduced a Bill in November 1972
in the other House providing for the setting Up
of a Central University with headquarters at
Shillong, with jurisdiction extending to Assam
and Meghalaya and the Union Territories of
Mizoram and Arunachal Pradesh, with the
possibility of Nagaland, Manipur and Tripura
joining it at some later date. But, Sir, at that
time the Government of Assam as well as
many hon. Members from Assam were of the
view that it would not be proper to extend the
jurisdiction of th, Central University to th,
State of Assam. In the
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meanwhile, the State Assembly of Nagaland
passed the requisite resolution under article
252 and requested the Parliament to enact
such a piece of legislation. Therefore, Sir, the
Government brought before the other House
which the other House is pleased to pass, a
Bill which is now before the consideration of
this hon. House.

In this Bill, Sir, the jurisdiction of the
proposed University extends to the States of
Meghalaya and Nagaland and to the Union
Territor.es of Mizo-ram and Arunachal
Pradesh. At the express request of th,
Government of Assam as well as of many
hon. Members from Assam, Assam has beeli
excluded. The former Government of Manipur
wrote to the Government of India saying that
Manipur did not wish to be brought withm the
jurisdiction of this University and, therefore,
Manipur was excluded. And the same was the
situation of Tripnra. The jurisd.ction,
therefore, as it stands now is a jurisdiction
which hag the support of the people to whom it
is going to extend, namely, Meghalaya,
Nagaland, Mizoram—the Government of
Mizoram also expressed its desire that it wants
this University even though it wa; not a
constitutional requirement nevertheless their
wishes are that this University's jurisdiction
should extend to them—and Arunachal. The
people of Arunachal Pradesh, so far as we
have been able to ascertain, are also in favour
of this
Bill

*

Sir, the next important point apart from the
jurisdiction, to which I would like to draw the
attention, is that originally the Government on
the basis of the express request of the Govern-
ment of Meghalaya had proposed that this
University be named after the Prime Minister.
Whe, the Nagaland Assembly passed a
Resolution, it also wanted that the Bill be
named after the Prims Miinster. In view of the
fact that these Governments did not belong to
the ruling Party and in view of the strong
feelings that had been expressed by these
people, the Government had agreed and had
decided

[ 15 MAY 1973 ]
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to introduce the Bill a*, 'the Indira Gandhi
University Bill' but the Prime Minister took a
very strong stand in the matter and she felt
that it would be wrong as a matter of principle
that her name should be associated with the
University. Therefore, we approached the
Chief Ministers of Meghalaya and Nagaland
and they have agreed that this University may
be called th,, 'North-Eastern Hill University'.
Sir, the next point that merits your
consideration and that of the hon. House is
that this University will be rather a different
type of University in so far as it will be both a
teaching as well as an affiliating University
and it will hav, not only a campus in Shillong
but it shall have also campuses in Nagaland
and possibly in other places also as and when
there is need for such a campus. Then it does
not have a compulsory jurisdiction. No
college will be compul-sorily affilitated to this
University, the purpose being that if at any
future date any State wishes to establish a
University this University would act stand in
the way of such a decision.

Sir, the interim Constitution of this
University is On th, lines of all the other
Central Universities because in the initial
phases when we have to decide where
campuses have to be set up, the Faculty has to
be recruited, academic planning has to be
done, it had not been possible for the Govern-
ment to spell out in detail as to what is going
to be the constitution of the various University
bodies. It has therefore been decided that for a
period not exceeding three years the main
bodies will be nominated bodies and within
three years the Visitor will have the power to
frame detailed statutes and place them before
the Houses of Parliament. I have given the
assurance in the other House which I should
like to repeat on behalf of th-> Government in
this House also that Government will move a
motion that the statutes as thev are spelt out in
detail within the period of three years be taken
into consideration so that this hon. House can
make sucK observations, such changes, in
these
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[Prof. S. Nurul Hasan.]

statutes that it may think proper and fit. It was
necessary for me to clarify thig point lest some
hon. Member may think that there was any
intention to bypass this hon. House or not to
benefit from the guidance which this hon.
House could give in structuring the University.

Sir, some of the other features to which I
should like to draw your attention i that among
its objects it ha; been stated that it shall not
only advance knowledge and provide ins-
truction and research facilities in various
branches of knowledge but it would pay special
attention to the improvement of social and
economic conditions and welfare of the people
of the hill areas of the North-Eastern region
and in particular for their intellectual and
cultural advancement. That is to say, in
addition to ordinary teaching and research this
will also be taking up extension work and its
Faculty and students will be involved in the
various processes of that area. Furthermore, it
would resp-ect the intellectual and cultural
traditions of the people of that area, help them
to develop themselves and also help them to
come nearer the rest of the country so that they
may feel that they are as strong and as valuable
members of the great comity of the Indian
people as people living in any other part of the
country.

Sir, another innovation in this Bill is that
apart from the wusual provision that the
University shall b, open to everyone
irrespective of sex, creed, religion, class etc.
etc. we have brought in article 46 of the
Constitution relating to Directive Principles to
the effect that nothing shall prevent the
University from making a special provision for
admission of students of the weaker sections of
th, people in the North-Eastern region and in
particular of scheduled castes and scheduled
tribes. These are virtually the words taken
from article 46 of the Constitu-ion and it
shows that this University

[RAJYA SABHA ]
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I will b, paying a great deal of attention to it. As
in the case of all the other Central
Universities, the Persi-dent of the Republic
shall be the Visitor of this Central
University, but one new power is that till
now the power of inspection has been given
to the Visitor in the case of all other Central
Universities and established institutions
only, but here it has also been given to cause
an inspection into the working of colleges.
Since there is no compulsory affiliation,
only those colleges which accept th, Act, the
statutes and Ordinances of this University
can affiliate themselves to it. It was felt that
this power would be worthwhile in any
event. Then Sir,....

qi AW fEmT (397 939 ¢

FIT AW AF AT 72 faeq ¥ 349
7 arfawa EF 2 ) ENEE

PROF. S. NURUL HASAN:

I have had the honour to come in this
capacity before the House. I have brought
one major Bill, i.e., the Ali-garh Muslim
University Bill. It does not affiliate any
colleges, so that question did not arise. This
is one of the recommendations of the
Gajendra-gadkar Committee. The detailed
recommendations will be coming up later,
but I think it is a good provision. Some of
the colleges become sick and for that the
possibility of a visitorial enquiry must be
there.

Then, Sir, since there is a possibility that
there may be several campuses of the
Unversity, provision for more than one Pro-
Vice-Chancellor and more than one Proctor
and Dean of Students has been made. We
have provided specially for a Planning
Board. It is necessary in the initial stages of
any University if careful planning has to be
done so ag to see that the needs of the area,
are given du-3 emphasis. During the first six
months the Planning Board will also act a;
the Academic Council of the University.
A, soon
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as some faculty members are appointed T
hope it will be possible for us to establish the
various schools.

So far as the other provisions are concerned,
they ar,. more or less on the same lines as the
Aligarh Muslim University Bill. The teachers,
the students and the non-teaching employees
have the right to appeal to a tribunal for the
purpose of arbitration, so that they do not have
to go to a court of law. There is a right of
appeal fo the Executive Council of the
University.

Then, provident fund and pension fund,
have been provided for in the usual manner as
in the case of other Universities. I think, on
the whole, it is a fairly simple Bill the
principle of which has been accepted in most
cases. | hop, that this House will approve of it
unanimously.

The question was proposed.

dr gy gwe A (3T
gzw) - gt owEmEm, F o

for &1 7w =rmE FvAr g, wifE
arrzrd a1 1% fEws da qwter
g 2, 970 fF =y aqt ¥ amr A
Faarr 7 fAam § Az ad 3hA 8,
gt #1 3af7 & {57 favafrerem F7
featm  fm 77 o godm Frd 2
ATETT A WT T ) TH HEGHTGT T A
. forear gt wERT T gAAmT =
2. =BT WA @ET sl ey ofr #5Y
F1 AT 7 T 3wt 3w waww
TV TF AT AT AT w1 TR A
f& s=ia oo 9 1 amw faar 7
™ famfaamy Famwaqrgmagn ¥
o1 W wwe fwar fan fR o
% e afer o g7 safer, gz dore
=T AT A | X I A & e
I AT FAEFE T F )

A w7 A% 5 o faw & giw
F7 weg § 307 faar £
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SHRI SHOWALESS K. SHILLA
(Meghalaya): Mr Deputy Chairman, at the
very outset [ take this opportunity to
congratulate the Government on bringing
forward this Bill and on the sincerity that it
has shown, especially when one remembers
that just in the last Session the Bill was
introduced in the Lok Sabha but because of
certain obstacles which the honourable
Minister has already enumerated, it could not
be pursued. I am happy that ways have been
found and now Nagaland has come forward to
fill in the gap by passing a Resolution. On
behalf of Meghalaya and our people I
welcome Nagaland and the other Union
Territories of Mizoram and Arunadhal to be
with us in the University to travel hopefully
together to the future.

[THE VICE-CHAIRMAN (SHRI V. B. RAJUIN
THE CHAIR)

Mr. Vice-Chairman our deep regret is that
much as we would like it, we could not have
the University named after the Prime Minister
who has been held closely to the heart of the
Tribal people. But as explained by the
honourable Minister, it can be understood. But
still the feeling and affection of the people is
there and if we cannot find expression in giv-
ing the name, it can be found I hope,

later in the deeds and words 4 P.M.

that this University will bring.

I am grateful to my hon. friend who
just spoke before m, because he welcomed the
University. But I am sorry to say that he has
had a lot of misgivings, especially in the
context of the history of two of the States and
one Union Territory that he has mentioned. I
would like to elucidate on this because I do
not want such misgivings and fears to remain
in his mind. What I mean by that, Mr. Vice-
Chairman, is that probably he meant the fight
of the Hill States, when he mentioned about
the history. But may I remind the House that
that fight was a peaceful one. It was like the
peaceful fight organised by the Father of the
Nation.
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One day the facts will be out  and nobody
could prove to the contrary. I am sorry to say
that perhaps there has been blood-shed in
Nagaland and in Mizoram. 1 hope and pray
that that will be over. But I am speaking of my
State and in that context, you will be surprised
to know that till 1960—that is about ten years
ago—in the areas that now comprise Megha-
laya, we did not have a single Government
college. That should be enough to tell
you how backward we were educationally and
why we are still backward now.  That i all the
more reason, why I welcome the Bill. We do
not want to remain backward. All the schools,
most of the schools I should say, and I dare say
all the good schools in Meghalaya or for that
matter in the entire North Eastern India are run
by Missionaries. Mr. Vice-Chairman, but for
the Missionaries, I would not be standing here
today as a Member of this House. I owe my
education to them and even when later I
had the opportunity to go for post-graduate
studies outside our State, but for the
Missionaries, I would have had to go back.
You know how hard it is to get accommodation
in the cities and but for them I would not have
got accommodation. They housed me. I
gave this personal illustration  only to
show that the Missionaries are there. I agree
they have their own faith.  They do not
follow Hindu faith. Iam a Hindu, Mr. Vice-
Chairman. But this is a secular State.  But
without these Missionaries, probably now, I
would say, not only Meghalaya, but even Naga-
land and Mizoram, would have still been
jungles in the context that there would have
been no educational institutions. In fact, if we
are now in a position to build up this
university, it is because of them and because of
the education they have already given. With
this education, we will be able to develop the
standard that we want. Left to the
Government, I  know where we will be now.
Since independence, onl two Government
colleges have been established. You know
that Shillong is the joint capital of Assam
and Meghalaya and even
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Arunachal has its headquarters in Shillong.
Most of the Colleges are run by the
Missionaries and most of the schools in the
capital are run by tnem. I emphasise this so
much De-cause there seems to be a lot of mis-
givings. If at all the missionaries have said
anything or done anything, it is only to look
ahead and to try to go forward and not just as
our friends have said here. Mr. Vice-
Chairman, Sir, I will not dwell very much on
this because it will be out of context. But I
want to clear the misgivings which I often
notice here in this House and for that matter
clsewhere also and that is why I have
emphasised it so much.

It is true, Sir, that we would have been very
much happier if other areas also joined us. An
honourable Member who just now spoke
mentioned about Manipur, Tripura and
Assam. It was delayed. Why? Precisely
because they did not want to join. Otherwise,
this Bill would have been passed in the last
session itself and the question of bringing in
this *now would not have arisen. By now we
would have got the University which would
have started functioning. But, Sir, they did not
want to do it. also welcomed them. But they
did not join.

Now, Mr Vice-Chairman, Sir, a university
has got a big function and its ultimate
function, as I see it, is the development of
man. Sir our North-Eastern Region is a land of
paradoxes in the sense that it is rich with
natural resources, but is industrially very
backward. Although all the materials are
found there, we do not have any industry at
all. I am saying this because, if the man is
developed properly, he will be in a position to
take advantage not only of what nature has
bestowed on us, but also to exploit them for
his own life and prosperity. So, Sir, this Uni-
versity will fill in the gap, the gap that has
been there so far, standing in the way of
development that I have mentioned just now.
We hope
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that this gap will be filled in by this
University, given the knowledge and backed
by the willingness to work by the people,
because these two are very necessary.
Therefore, Sir, I hope that this will help the
people of this Region and help in the not too
distant future the tribals of the North-Eastern
Region attain a position when they will not all
the time be classified as backward people, but
as equal partners in this great task of building
a strong and emergent India.

Once again, Sir, I sincerely thank the
Government for having brought forVard this
Bill and urge upon the other Members to
come forward to support this Bill, With these
words, Sir, I resume my seat. Thank you.

SHRI NABIN CHANDRA BURA-
GOHAIN (Assam): Mr. Vice- Chairman, Sir,
the introduction of the North-Eastern Hill
University Bill, 1973, is welcomed by me as
a great memorial step taken by the Govern-
ment of India for the welfare of the hill tribes
of this region. The object of this Bill is to
benefit the people of the hill areas of north
eastern region and to develop their
intellectual, academic and cultural
background. The jurisdiction of the proposed
University will extend to the States of
Meghalaya and Nagaland and the Union
territories of  Arunachal Pradesh and
Mizoram.

I should like to draw the attention of the
House to the areas where the proposed
University will function. This includes the
border territory, Arunchal Pradesh, just on the
border between India and China. This area is
inhabited by so many tribes like Adi, Mishmi,
Khampto, Tangsa, Nakte, Yugli, Aka,
Apatani, Nishi (Dufla), Tagin, Monpa,
Serdupen, Kanba, etc. Each of these tribes has
its traditional background and also cultural
background.

The other area, Nagaland, is also
predominantly inhabited by as many as 50
tribes, the predominant tribes being Aos
Angami, Semus, Lothas, Konyak, Zelliang,
Sukhesang, etc. Each of these tribes has got
its' own
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particular tradition and also culture. In the
same day the State of Meghalaya is inhabited
mainly by Khasis, Garos and Jayanathias.
The other area, Mizoram, is inhabited by
mainly one major tribe, Mizos, and their dialect
is Mizo. Also, it is heartening to note that
the percentage of literacy in Mizoram is above
62 per cent. These tribal areas have got their
own traditional background. = Each  of
these tribes has its own language or dialect
which is rich in Ballads, humours,
folklore, folktale etc. They played an important
part even in the days of the Mahabharatha.

It is found butin the Mahabharatha that
Rukmini, daughter of Raja Vishmak, resident
of Kondil, (Lohit)  was married by Lord

Krishna. Also, Sir, another girl, Hirimba,
a tribal girl living in Nagaland at a place
called Hiramba was married hy Bhima, the
great Pandhava of the Mahabharatha. Ulupi, a
Naghkanya, a Naga girl wag married by Arjuna,
the third Pandava. So, Sir, these tribes had
played a very important role in the days of
the Mahabharatha. It connotes  what
civilization  and culture these people enjoyed
even in those days.

These people are ~ well-known for the spirit
of independence. They have got bette"f
values. They have got comparatively
better values than the other people in the rest
of India. This is a very sensitive part of
India. This is also regarded as a place where
the people keep the spirit of independence
uppermost in their minds. These people
enjoy socialism which is so much talked of
these days. I draw the attention of the House
that this area has  the most  advanced
land policy and the lands in the rural areas
around the villages belong to the village as a
whole. So, they enjoy complete socialism
with regard to  land policies. These areas
were free from offences like outraging of
modesty, kidnapping and other offences
incolv-ing  moral turpitude. During
the British days, these people were kept awav
from the rest of the people of India  They
were not allowed to come in touch with the
hainstream of the
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country. So, they lived separately. Even
then, they displayed their feeling of independence.
Most of the Members know that Rani Guidali a
Naga girl of hardly 15 years of age then declared
independence against the British. Our great leader,
Pandit Nehru, came to know of their spirit of
independence.  He adopted policies ' for the
development of these  areas without destroying their
culture  and traditional background. @ Two States,
Meghalaya and Nagaland, were formed from these
areas. In spite of the fact that their population was a
comparatively less, they were allowed statehood.
Our great leader, Pandit Nehru, thought that
these tribal people should develop themselves.
They should feel that their cultures are not being
trespassed by the cultures of other people of the rest
of India. In this way, many administrative reforms
are being carried out in Arunachal and Mizoram. So,
these areas have been progressing independently.
Therefore, the function of this university will be a
special one. This university will have to cater to the
needs and the aspirations of so many tribes speaking
different languages and dialects and  having their
own traditional and cultural background. This
university will have to start many study centres and
research centres so that the cultures of these  people
are  discovered and developed. This university
should infuse such an idea into the minds of the tribal
people so that they feel that they are part and parcel of
the whole of India, so that they also feel that they also
should contribute their mite  to the welfare of the
whole of India. This university should promote a
sense of participation and belonging in them.

Prime Minister Indira Gandhi is known for her love
to the tribal people. On occasions she has expressed that
she has been having this love towards them probably
due to the fact that her ancestors came from hill areas.
So, Sir, I welcome this Bill and I hope that this
proposed university would seriously work for the
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development of the tribal people so that they
might come forward towards progress in all
the intellectual academic and cultural fields,
Mr. Tyagi has raised a point that the present
system as offered by the Bill might create
some disunity in the hill areas. He expressed
some doubt that the provisions of the Bill
might push away the people of these areas
from the mainstream of the country. But, I
think otherwise. When there is trespass of the
culture of the majority on the culture of a
minority, then rather disunity is created, but if
the culture of a community or a tribe, however
small it might be, is well nursed, then rather it
will bring more unity among the Indians.

There is one provision in the Bill giving
option to a college for affiliation to this
university. So, some critics doubt whether this
might stand as an obstacle in the successful
functioning of the university, because this new
university will be in a sensitive area and if
freedom is given to a college for inclusion or
exclusion with regard to affiliation of the
college, then it might do more harm initially. I
hope that the hon. Minister will think on this
provision. If a college which falls withi, the
jurisdiction of the university is compulsorily
affiliated to the university, then it might do the
welfare of the tribes of this North Sastern Hills
region. Tahank you.

Sir, with these words I thank the Prime
Minister as well as the Education Minister for
taking this bold, step in bringing this Bill for
the establishment of this university specially
for the welfare of the tribes of this North
Eastern Hills region. Thank you.
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"The objects of th, University shall be to
disseminate and advance knowledge by
providing instructional and research
facilities in such branches of learning as it
may deem fit; to pay special attention to the
improvement of the social and economic
conditions and
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welfare of the people of the hill areas of the
North-Eastern region and, in particular,
their intellectual, academic and cultural ad-
vancement."

(2) to take such academic steps as

ARA FzAF T w917 FaaTa
FEEF A1 297 ¥ AMGT 397 Hor
AT gFmAfoy w#dwa #1197 57 afa-
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would contribute to the improvement of the

economic conditions and welfare of the

people of the hill areas of the North-
Eastern region;".

(4) to organise and to undertake extra-
mural studies and extension services."
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More admissions may be given to th,
Scheduled Castes and th, Scheduled
Tribes.
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With all your best efforts and best wishes I do
not think it will be possible for you to frame a

e Constitution within six months.
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Gajendragadakar's Report ig the last
word in our University education.
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"One important term of reference of the
Committee was about the question of
participation ~ of  students in  the
administration of the University both in
academic and non-academic matter. We
have earlier stated that in our view
participation of the students in the
academic life and affairs of the University
is essential part of the functioning of the
University."

& § qqgr | AEfET 2 ard
9T F 1T 47 A9 WA, AT OF I
™, Wifs w3 3aAr e 3 A E
AT &1 ArTE Aqree € qE § AT
R A% ¥ fF T 97 A Aawrd 9e
fawn arga @ % FEdEgma fe
qT FIAET 47 | F T I FI T AL,
w7 awmar g f& g A=
¥azla & am A4 ® &rf Hiw

about the participation of the students
or teachers. g adr A fuAr fF

S o w1 & 305wz 7 7 AuwAr
Z fr i wroF adranr 2

AW IrAF & AT H, IT 41 a9
FETH F A1 7§76 fgzm wia &, afia
ag F0 &, fezee qdi & Fragar &
fe a1 &8 7 faa 32 faam gy,
afFr saw a@iffafe a9w 7 fag
%% wea framt Ji far g

TF AW A MIT FEAT AEATE
fF o wATEziEs A ) oz A|
war & & woargzie F  9fF A

das ufem g ww fam swmw i a2

7z v wrr =@ 7wl F a1 wa
g A warfaa o geir ) @ awar 2
fr @zt T w1 ga Ffwer madr
I oafaa ) FFTamar ™ oA
1wt AT wfer fy o o
I e CE N Cu M e Ea i



277  -Worth Eastern Hill

far o 7 ag oF qra a2 qG@i
aF faa 7% A1 371 F uafagr w1
ZH w1 Far Tfgw | w7 F¥T e
7 fad, 95 qedz A1 T, 90 gz
w1 fad A1 At W 1 ArwA IR 7,
AIFA LZAANGT F AT ZTAT A0fET
a7 ¥my Frm fw aendz Ay o
4t fr 37 #f fasre w7 faar 7
Zw A T fau 39 %1 gan =z oawmay
f& aoar 7 aws fF gaar a9 fegeam
qg AW R, AW EW W@ A FMW | AL TA
1 faoam g 3faw fF 39 %0
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a%1 favga & fF fadaw & o 2
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% AZ1 (6 A0 F1 A4 Gad #w5
Tt Al F avg orae far 2 afea
TET A% AT FT A0AT AZ AT WA
ArAw grm—uwma 9t agt fEar
3% fAe gmsr #fzz @ 3——afE
AR F i A ' # AR
IR ATAT GIAT 1 AT AR AT qEA
Fr 2 far J1 aiferariis & wvad qiE
2 3aar forssmy 79, A W1 oo
faim & w== «rf aargw R A

AET ENTT TR oA FEA S I Y

oifae % gudAr 307 A §1a
7 TTr 78 ¥ fF TR AvRs gt
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O WE 9T FfgA @A, st
r 7@ E afes I W ageEd
AT, ag 73T uF Aifgm Fa faad
fr e = ot s e A
FT 9% NIT ITH OF Bifaw “2r FRUU
or aryafer #, oF oo s —
UF ATET =z F WT IF uRT OF
wEAT  Ga7 gRTY, 9% sReE wol fE
A sy A d IR weE
u & faaer s e 1 o fee
wgEAY WY 2 ) Al A% HRY 0%
NEEHF GIT W owaAr 1 qrEer
dar &, 57 I A1 Ay Feimw g
FT W AT IAE FE o AT P oaga
TIT FTH A | AR FT WA L
gt Wi Ta Wl gfew g T
At B A AT oAt Ay ooy OEr
gt 91T F gwwar § fF gaw amd
w1 Wl 3z AW qErE T[T, qATFAR
WL WeR & ag § 9 faaaw
® WS FE g )

SHRI BIPINPAL DAS: Mr. Vice-
Chairman, Sir, I rise only to express my
warm-hearted welcome to this proposal to
establish a Central University at Shillong. The
establishment of this university will fulfil a
long-cherished desire of the people of the hill
areas of that part of the country, and I am sure
that with the establishment of this university,
the people for whom this university is
primarily meant, will be able to march
forward towards higher and higher cultural
achievement.

Sir, there is a little history behind this
university, as most of the hon. Members may
be aware. The idea of this university was born
with the movement of a separate State of
Meghalaya. Now, in the course of discussing
this question Or in some other reference, my
friend, Shri Tyagi, said that during his visit to
Nagaland and some other parts of that area he
got the impression that in that part of the
country, there is
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[Shri Bipinpal Das]
a feeling that it is not part of India,
a kind of separatist feeling is there,
and so on and so forth. Now friends
like Tyagiji will not be able to
understand this area, the feelings of
the people of this area, by one or two
visits. This is the mistake generally
committed by many people, not only
politicians but also officers who pay
a flying visit to this area and come
back with great ideas, sometimes with
great  books, mnew  philosophies and
what not. It is certainly a fact that
this entire area to the east of
Bangladesh was not part of India till
1826. It is a fact. You cannot deny

it.  But culturally—and that is the
real  thing—this whole country has
been united for centuries and
centuries. Culturally this part of the

country also was united with the rest
of the country. Please do not forget
that. Please pay a visit to Manipur
and have a deep study of the -cultural
and social life of Manipur. Then you
will  understand how in that area,
which is completely isolated by the
hill areas

st WM AETH FAE . H HTTH
g & fan 3 W =war g fa
g ford o gers fafsz 71 & ara ad
& ATZAT A AT A A T TIT AU
2 AT Tl F A EwE g F 2
fF s fa & &wr 73t aw w@iw 7
Tt 3w w2, g g s F |
FEr 2, owmer wfA & dos # ozH
qFTT AT ATEAT F AT qE 7 wEH
SrEA 2 | Far gz a9 98 2 fa e
afrafadl 1 am

SHRI BIPINPAL DAS; I have jnderstood
your question. That was vhy I was referring
to Manipur..

DR. V. B. SINGH (Uttar Pradesh): )n a
point of order. His question is hat this
country consists of nothing ut Aryan stock.
I challenge it.
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU): I think at this rat-you will be entering
into a controversy. Please sit down. Mr. Das,
you please continue your speech.

SHRI BIPINPAL DAS: Sir, he raised the
controversy and I have to answer it. The entire
population of Manipur are Mangolians. There
is no doubt about it. But look at the culture and
the society, their customs, their traditions, their
social life. It is nothing but Indian. And this
country consists of not only one particular
class of Aryans to which Mr. Tyagi may claim
to belong. This country consists of people
coming from various Stocks. And through
generations, through centuries of a synthetic
process we have built up something which we
call Indian civilisation. That is one thing
which my friends of Jan Sangh always forget
and through only their own coloured
spectacles they want to look at that area, and,
therefore, Sir, I have taken this trouble of
correcting him.

1 said there is some history behind
this University. It is true that when
Nagaland was separated from Assam,
we felt unhappy. It is also true that
when Meghalaya was separated from
Assam, we felt very unhappy. The
people of Assam felt veTy unhappy
because of various reasons. We had
long links; deep feelings and deep
sentiments grew in course of time.
And therefore, we did not want to be
separated. But ultimately we agreed
to separation. Why? We agreed for
two reasons; Firstly, Nagaland,
Meghalaya, Arunachal, Mizoram, these areas
never formed part of Assam politically bethre
the British came. It has a history. Before the
advent of the British, these areas newer wer,
political parts of Assam. The Assam Kings
never tried to subjugate these areas. Secondly,
when the people of these areas are anxious to
develop their own identity, when thev are
anxious to develop their own genius, and if
they can do it by having
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a saparate State or a separate University, why
should we resist it? We must .give these
facilities to these people. If by having a
separate State or a separate University they
can develop their genius, if they can develop
their personality, if they can find their identity,
I think we should allow them as democrats. It
was therefore that in spite of our unhappiness
we agreed to the 'separation. This must be
understood. Why do 1 say this? Nawal
Kishoreji also brought up some question. In
the course of the debate on Andhra Pradesh
people drew parallels and they said if Assam
can be broken tip into several pieces, why not
Andhra Pradesh also? But the whole history is
different. As I said, these areas which have
been separated from Assam were never
politically parts of Assam before the British
came. Only the British kept them together.
Otherwise, they have different languages,
different customs, different traditions. But it is
not the situation in Andhra Pradesh. There
they have the same culture, same customs and
they speak the same language. A very
powerful movement was organised for the
creation of Visalandhra at that time and as a
result of it came Andhra Pradesh. Therefore,
this parallel does not hold good. The case of
Assam stands entirely on a different
footing.

Now the point that I want to contest is, and
to which my friend, Naval Kishoreji, also
made an oblique reference that these
separations were caused by controversies over
language. 1 strongly controvert this theory.
This has been said not only in th’s House, but
this propaganda is being carried on by some
people even outside, even by a section of the
press. Now, Nagaland was separated in 1962.
There was no quarrel between Assam and
Nagaland over language. What is the language
today in Nagaland? There are sixteen major
tribes speaking sixteen different languages. A
tribe of on, language does not understand the
language of another
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tribe. What is the link language in Nagaland?
The link language in Nagaland today is
nothing but Assamese. The Assembly
proceedings are conducted in Assamese. They
call it Nagamese. In fact it is a variant of
Assamese language. Only thing is that they
speak it with their own, accent and so on. But
it is nothing but Assamese. Their Assembly
proceedings are conducted in that language.
Where is then the question of linguistic
controvesy between Nagaland and Assam?

With Meghalaya there was some trouble
about the Official Languages Act. I still
maintain that the Official Languages Act
passed by the Assam Assembly is one of the
most progressive language Acts passed in this
country. What was that Act? Regional
languages were allowed to be used by the
respective regions and we allowed Bengali to
be used in Cachar. The Hill areas like Khasi
Hills, Mizo Hills, etc. were allowed to use the
language of their own choice for their
administrative purposes in the districts.
Assamese was not imposed on their district
administrations. Therefore, it is a wrong
argument and unjust attack on the State of
Assam to say that it was for these reasons that
the State was divided. Separation of Nagaland
and Meghalaya was basically political. I have
no time to go into it. You know what kind of
movement was built up in Nagaland. That was
purely political. That was followed by another
kind of movement in Meghalaya which was
also political. Ultimately the separation of
Meghalaya came and Mizoram and Arunachal
followed as a consequence of this. This
misundertanding  therefore, should be
removed. Now that we have separated, we
find that our relations are quite happy. At the
time of separation or before separation, the
people of Assam opposed the formation of
Meghalaya. They wer, unhappy. Now that it
has come into existence, both the people are
having very good relations and
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[Shri Bipinpal Das] there is no conflict. Minor
conflicts may be here and there. But generally
speaking today the people in Naga-land,
Meghalaya, Assam and Aruna-chal are living
a cordial life and there is no strained feeling.
This question should not, therefore, be revived
time and again.

Shri Nawal Kishore said that Assam did not
join the university and he tried to give some
explanation. The point is this. When Assam
Legislature passed the resolution asking for a
Central University in Shillong, Meghalaya and
Assam were one. Meghalaya was not yet a
separate State at that time. It was the united
Assam legislature that passed the resolution.
Shillong was part of Assam and Assam
legislature had to pass the resolution. Once
Shillong ceasad to be part of Assam, that
question did not arise any more. When Assam
was included in the earlier Bill, we objected to
it. Why? After four or five years of bitter
relations over the issue of separate Meghalaya,
now we hav, come to a stable and happy
position. We have forgotten that phase of
history. We have accepted Meghalaya as a
sister State. Supposing the university of
Meghalaya has jurisdiction over any part of
Assam or the University of Assam has
jurisdiction over any part of Meghalaya, this
kind of overlapping of jurisdiction will create
new areas of conflict between them. This is
the basic reason why Assam did not want to
be included within the jurisdiction of the new
University. We did not want to create
possibilities of scope for new areas of conflict
between Meghalaya and Assam, Assam and
Nagaland and Assam and Arunachal. This is
the basic reason why we did not want to be
included in that university. Sir, these words I
had to say to clarify the points raised 5 P.M. by
some honourable Members. I am concluding
by saying that although this University twill
lave no jurisdiction over Assam or he Assam
Universities will have no urisdiction  over
those areas, there
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will certainly be an exchange of students and
there should be such exchange of students.
Students from the valley areas may go to the
hill areas if they want to and students from the
hill areas may go to the valley universities.
This kind of exchange of students will still
continue and it is very desirable also to have
such exchanges and it should be encouraged.
Universities on either side should not be
closed for the students from the other side
although the Universities have definite juris-
diction.

Now, Sir, my honourable friend. Mr. Shilla,
made a very good point in reply to Tyagiji. Sir,
I must sav this, I must say in passing, that we
must not forget one thing. Friends like Tyagiji,
in their over-enthusiasm for creating what they
call Indianism. Indianisation—I cannot just
grasp these ideas and these slogans—have been
saying something. He said something to which
Mr. Shilla replied. I want to support Mr. Shilla
by saying this: Let us not think in. terms of
religious differences in this country. This
country belongs to everyone whatever his
religion may be. It does not matter whether he is
a Hindu or a Muslim or a Christian or a
Buddhist. Only because these people in the hills
ar, Christians should they remain suspect in our
eyes? Let us not forget that we, the so-called
Hindus, did nothing for them. What did we do
for the hill area people? Did we go to the
jungles? Did we start schools? Did we start any
college? Did we start hospitals? Who did all
these things? Sir, the truth is that the
missionaries did it. The Christian missionaries
did it. They went deep into the jungles, started
th, schools, started the hospitals, did public
service, whatever their motive might be with
which I am not concerned. I am not at all
concerned with their motive. Gandhiji taught us:
Do not try to-examine th, motives, but examine
the action and the consequences of the action
and th, action here is the
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upliftment of the people. Sir, I want to say
here that in the entire area some of these
colleges are excellent and some of the colleges
situated in Shillong are perhaps the best in the
area, in the North-Eastern Region. They are all
excellent colleges, with excellent staff,
excellent libraries, very-good laboratories and
very fine results every yea*r. And, Sir, these
colleges have been the product of the
missionaries and let us not forget this fact.
Therefore, Sir, when these people have
contributed so much towards the development
of these backward people, educationally and
culturally, they should not be suspected in our
eyes only because they have some other
religion. if they do anything anti-national, the
laws are there and the Government is there
which will take care of them. But in th, name
of Indianism, Indianisation and so on and so
forth, please do not preach ideas which will
lead to the disintegration of the country.

Now, Sir, I want to say only one more
word. I do not want to discuss the Bill as it is
today, because if I want to discuss it and
criticise it, frankly speaking, I will have to
criticise many features of this Bill. But I do
not want to do that, because I do not want to
delay the passing of this Bill. The Bill should
be passed as ecarly as possible and the
University should come into existence as early
as possible. It has already been held up on
account of Assam's objection. I do not want
any further delay in this. But, Sir, I expected
our Education Minister to present before us a
new type of University, in this area, some new
innovations, some new ideas, because there
was a possibility. 1 am only throwing this idea
to him to see if it i pof*ible to incorporate
these ideas later on. T do not know. I am a
little disappointed because, in this Bill, we
have the same old type, same old University.
We do not care to make new experiments in
university education as they are doing in
the
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UK. A whole set-up of new universities is
coming up in the U.K.. absolutely new ones. I
have seen some of them; of course, not all.
Now this was the time for us to start something
new because there was and there is th,
possibility. Possibility is there and the
atmosphere is there. Very good colleges are
there and the people are willing people. There
was. therefore, a possibility of starting
something new. But I must say that it has not
been done. Whatever may be the type of the
University that is going to be started there,
whatever may be its structure, whatever
courses of instruction may be there, one fact
must not be forgotten. This University is going
to cater to the needs of Meghalaya, one State,
Nagaland, another State, Arunachal Pradesh,
one Union territory, and Mizoram, another
Union territory. Ultimately, therefore, we will
have to have four different campuses for this
University, please keep this in mind. Today we
are thinking of a separate' campus only for
Nagaland. But ultimately we will have to have
four different campuses of this University for
these four different areas. There is no way out
of'it. This has to grow as a new type of Federal
University. And I hope the Education Minister
will kindly take steps to-remedy whatever
defects there are even now in this Bill and to
bring in some new ideas as early as possible.

1 do not want t, detain, the Bill now,
because the University must come into
existence as early as possible. But he should
apply his mind and try to develop an entirely
new type of University which will not only
cater to the needs of this area fully, not only
contribute to the development of these areas
not only help jn further national integration,
but also help us to evolve new ideas about
higher education.

Thank you, Sir.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU):  Mr. Chandrasekharan.
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SHRI K. CHANDRASEKHARAN
(Kerala): Mr. Vice-Chairman, Sir, it is good
that the north-eastern area is getting a Central
University. Sir, the success of the Central
University will to a large extent depend upon
the establishment and maintenance of colleges
affiliated in the Central University. The mere
establishment of headquarters at Shillong and
the Department of Research and other de-
partments at the headquarters of the University
may not be of much help and assistance. The
people are living in difficult terrains in various
remote parts of the north-eastern region. I
would, therefore, submit t, Government that
not only the existing colleges be affiliated to
this University but also a larger number of
institutions Jor higher education which would
be purposeful for the area and the people there
be established.

Sir, the hon. Minister, in the course of his
introductory remarks, dwelt supon two points.
And I propose to refer shortly only to those
aspects at this stage.

Sir, it is absolutely established that in India
the Legislature cannot delegate powers of
subordinate legislation in an unlimited manner.
I am aware of the fact that even though the
decision of the Supreme Court in this regard
was otherwise earlier, the Supreme Court itself
has made a review in what is known a” the
decision on the All-India Services Act. The All
India Services Act is just an enactment with
four sections. So far as the Central and the all-
India Services are concerned, the entire service
rules are delegated to a subordinate executive
authority and rule-making power is really the
essence and content of that enactment. I 1959,
the Supreme Court had gone into it and held
that the provisions of that enactment and the
delegated power contained in that enactment as
valid. However, in 1967, in a reported decision,
the Supreme Court made a departure from the
observations it made. The decision is
reported in AIR 1967,
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Supreme Court. The Supreme Court held that
that subordinate legislation cannot go to the
extent of the power of legislation by Parliament
or the Legislature itself. Even though
Thave referred to it ,atthis stage Iam not
going into the question ol legality of the
provisions contained in this Bill because the
Supreme Court has been changing its views in
different cases and we do. not know
what exactly would be the view of the
Supreme Court in a particular case. Even
with regard to legality, [would like
to stress ~ one aspect, i.e. in  every

legislation  that Parliament has passed, the
power of scrutiny of that subordinate
legislation and the power to make

amendments to  the rules is reserved
and it is subject to that power only that
subordinate legislation can be made. Here
that power is there, but it is limited to
such subordinate legislation that the Central
Government may make in this regard. 1 am
not talking on the question of such rule-s that
the Central Government may make on the
basis of the provisions of this Act because
those rules are laid before Parliament for a
period  of time and Parliament has got the
power of scrutiny of those rules. But what
about the statutes and the ordinances? Sections
19, 20, 21, 25 and 26 contain powers of
an unlimited  nature  being vested on
subordinate executive authorities and when
that power is exercised, there is no
control by Parliament.  Probably that is
the reason why the hon.  Minister was
pleased to refer to this aspect and recall
the assurance that he appears to have given in
the other ~ House that all  these would
be made available for discussion in
Parliament. Sir, the power of Parliament to
generally discuss the provisions of these
statutes and ordinances is a power now
being conferred on the basis of the assurance
of the hon Minister. There is no such
power in the Bill. It is something gratuitous on
the part of the hon. Minister. I have no doubt
that the hon. Minister means what he says.
And I have absolutely no doubt regarding the
sincerity with which the
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hon. Minister has made the statement but has
the hon. Minister any control over his
successor at any stage?

SHRI NURUL HASAN: It is an assurance
of Government, it is not an assurance of an
individual.

SHRI K. CHANDRASEKHARAN: Sir, it
is worse, if I may respectfully say so. This
assurance being made by Government, which
is extra legal, not covered by the provisions of
this enactment which Parliament passes with
open eyes, cannot bind the successor
Government. If it cannot bind a successor
Minister, how can it bind the successor
Government? We had complications of that
nature, Sir. In a discussion that we had
regarding the shifting of the Sapru Library,
certain assurances that had been given by the
hon. Mr. V. K. R. V. Rao, when he was the
Education Minister, were referred to on the
floor of this House and on the floor of the
other House, and the Government was at pains
to tell us that there was really no assurance.
Therefore, there is no binding effect on the
Education Minister who has succeeded him Or
the Government that is in office today.

SHRI NURUL HASAN: I am sorry to
interrupt, I have no intention of interrupting
the hon. Member. He referred to an assurance
which it was alleged had been given. The
Government contested the fact that an
assurance had not been given. So, there is a
lot of difference between the two positions.
Had the contention been accepted that an
assurance was given, it would certainly bind
the successor of the then Minister.

SHRI K. CHANDRASEKHARAN: Sir, I
repeat, even in this case, where there is clearly
an assurance, no successor Government or
successor Education Minister can say, turning
to the pages of the Rajya Sabha debates or the
Lok Sabha debates, that there was no
assurance. But then what is the assurance for?
Sir, We all, the entire Parliament of both the
Houses consisting of members who are
competent, entitled to pass a legislation with
open eyes, must know what
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they are doing. In spite of that assurance, that
assurance is not translated into action, if I may
say so, by making an amendment to the provi-
sions of this Bill and that assurance is not
followed up by an action by an amendment to
the provisions of this Bill. I would
respectfully tell the hon. Minister and the
Government with all the humility at my
command that that assurance has no legal
force, has no value at all and will not bind any
successor, Education Minister or any
successor Government and cannot be quoted
with authority before any Parliament
hereafter. It may be possible on the basis of
moral considerations, on the basis of propriety
but many times, Sir, that considerations of
mortality and propriety do not prevail with
Government or do not stand the stress of
policies.

Therefore, the assurance that the hon.
Minister has  given, I take it, particularly, on
the basis of his intervention, really it means
that there is no doubt about it. 1 would,
therefore, request the hon. Minister to
allow this House to send back this Bill to the
Lok Sabha so thatthe Lok Sabha may go
into it and the hon. Minister may make legal
provisions on the basis of this assurance in
the provisions of this Bill, in which case alone,
Sir, the question  of  subordinate
legislation being directly  scrutinised by
Parliament would arise.

1 take it, Sir, that the very fact that the hon.
Minister has been pleased to give that
assurance to the other House and repeat that
assurance in the course of the introductory re-
marks to this House, would show that there is
an element of truth and correctness in the
statement that power of subordinate
legislation, much in excess than what is
generally done, has been given by the
provisions of this Bill. The second aspect that
I would like to refer is again a matter as |
submitted which has already been referred to
by the hon. Minister in the course of his
introductory
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[Shri Chandra Sekharan]

remarks. The hon. Minister was at pains to tell
us that the pattern of the provisions in regard
to the powers of the Visitor in this Central
University is largely the same pattern as has
been observed for other Central Universities,
but the hon. Minister added stating that the
power of inspection of colleges has also been
given as an additional power to the Visitor in
this Central University which power is not
there in the other Central Universities. As the
hon. Minister put it there will be Visitorial In-
quiry in regard to sick colleges. I do not know
why the Visitor who is none else than the
President of India should hold an inquiry at
this level with regard to sick colleges. I sub-
mit, Sir, that the powers granted to the Visitor
by the provisions of this Bill, including the
power of Visitorial Inquiry into sick colleges
are powers which are wholly undemocratic,
which are really violative of the powers that
ought to go to the various academic bodies of
this University, the domestic bodies within
this University. Those powers are being
arrogated to the Central Government because
the Visitor cannot act himself; the President
has got to act on the basis of the aid and
advice of the Central Government. It cannot
be that he will be doing it himself. I submit,
Sir, that the powers of interference and
intervention by the Central Government in a
body like this University are too large and that
is not good for the North-Eastern area itself.

SHRI JANARDHANA REDDY (Andhra
Pradesh): Vice-Chairman, Sir, along with the
other hon. Members I welcome this North-
Eastern Hill University Bill. When I heard
the speeches, particularly of the Members
who belong to that area, the enthusiasm they
displayed is really noteworthy and I hope that
the people of that area would also be very
happy and greateful to the hon. Minister who
has taken this bold step to introduce this Bill
and set up a University 'here. I hope he
will also be con-
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gratulated very soon in Pondicherry where he
is going to set up a new University. There is a
long standing request from ou, State also that
a Central University should be located in
Hyderabad where huge buildings are ready
there, buildings which were build for the
Police Academy and the co-operation of the
State Government is also there fully* Though
the hon. Minister has refused to accept this
proposal so many times, I hope he will
reconsider and do something in this regard
because that will help a lot to solve the
problems—Mulki and  whatever  other
problems there may be—tnat are there now. I
quite agree with our hon. Member, Shri
Bipinpal Das, and request the Minister to take
this opportunity to build up this University as
a model university in our country. The other
day he was telling us in the Consultative
Committee that he was against starting new
universities. Yer this is a University which is
going to be a unique one. It is in an area
where the people are good and the location is
such that he can build up a new model
university. We need not necessarily follow the
foreign pattern, we can have our type
university in our own country. I think this Bill
has gone through the hands of eminent
persons and eminent educationists. There will
be guidance from Professor Nurul Hasan, our
Minister and an eminent educationist. I see a
bright future for this University. I feel it is not
out of place to mention certain dis-parties
between State Universities and Central
Universities. This I have been mentioning to
our hon. Minister. There ar, so many
disparities amongst Universities. For a student
to get the first degree in certain States they
have to pass through a fifteen-year course,
whereas in certain States like Bihar it takes
only fourteen years. This is a disparity which
even the Inter-University Board is unable to
help. I think the Government of India in the
Ministry of Education should take it up and
do something in this regard. There are so
many disparities like this.
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The other day I
when the  University Grants Com
mission Bill was introduced in this
House, the disparities in the financing
of  State  Universities and  Central
Universities. [  understand from the
minister's  statement the other day
given in the consultative Committee
meeting that the Central Universities
are being paid even the maintenance
grant by the UGC* whereas the State
Universities are not being paid this.
It is only the development grant which
they are paid. Yet I find that sixty
pe; cent of the money that is given to
the University Grants Commission
has gone to only five Central Univer
sities, whereas hundreds of other uni
versities are there standing for the 35
per cent grant that is given by the
UGC. There is this disparity. Our
Minister being a Professor from a
Central University should not get a
name that he is sponsoring only Cen
tral  Universities. = He  should  give
encouragement to the State  Univer
sities also. There are State Univer-
sites where they are unable to pay
even the salaries of their teachers.
Here in the Central Universities—I
do not say they are dumped with
money—anyway they are being trea
ted well. We have to encourage
them, but let us also encourage the
State  Universities. =~ The  States  are
unable to finance their Universities.
At times they are interfering with the
autonomy of the  Universities. The
University Grants Commission is
often making the Universities a
kind of subordinate bodies of the State
Governments by asking them to get clearance
from the State Governments for their grants.
The moment they get the advice of the
University Grants Commission, they are
running to the State Governments and the
State Governments thrust certain ideas on
them. Thus they are tampering with the
autonomy of the Universities. The University
Grants Commission is only helping them in
tampering with their autonomy instead of
helping them to preserve their autonomy. That
iy why I request the hon. Minister to intervene
in the mutter and do something so

wag mentioning,
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that the State Universities are helped properly
and sponsored properly by the University
Grants Commission.

My colleague, hon. Nawal Kishoreji, was
just mentioning student participation. It is a
long pending desire in all the universities.
Student participation should be there in the
administrative bodies. It should be so, but
before taking a decision in the Central
Universities, let us discuss the matter
threadbare with all the Universities. Make it a
kind of policy and advise the Universities to
have student participation. As a member of the
syndicate of th, Venkatesh-wara University,
every time the Senate and the Academic
Council meet, we used to discuss student
participation, but the question arose in what
will happen in the other Universities. We want
co-operation from the other Universities in
this kind of policy, so that the students'
agitation may not be there in other
Universities. When I mention about student
agitation and student unrest, I do not think it is
out of place to say that there is political
interference with the students and the
universities, and we have to accept that the
politicians are interfering with the universities
and the students and are creating a kind of
student unrest. Student unrest is there on
account of their own internal problems but it
is being encouraged and is given a kind of
exaggerated colour due to political
interference in the universities and in the
affairs of students. That is why we the politi-
cians, I say, have to make up our minds and
keep away from the universities and the
students. In the name of building up
leadership amongst the youth, certain political
parties are interfering in the universities ....

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): It is a bit out of the Bill. You are
going into a wider aspect.

SHRI JANARDHANA REDDY: Sir.
These disparities between the State and the
Central universities should be taken away. I
will give a specific example, I think, which
the Minister perhaps hag not noticed s, far.
One
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[Shri Janardhana Reddy]. of our
universities in my State had planned to start a
n°w department by name Human Genetics—
perhaps nowhere it is in this country—with
foreign help. A university in West Germany
came forward to help that project and a plan
has been drafted and th. University Grants
Commission also, I think, has approved it.

DR. V. B. SINGH: Scrapped

SHRI JANARDHANA REDDY; That is m,
information. But later, the Government of
India has turned it down saying tha.t it hag got
the lowest priority. I do not know if a
particular science subject, a new sub'ject, for
which no foriegn exchange is involved, can
b,y of lowest priortiy. This I think, the
Minister has to reconsider, and do something
about, because this is a new department that is
coming up in our State. I do not think that
Prof. Nurul Hasan i going to allow this kind
of disparity in this matter, and I hope he will
do something in this regard.

This university which is going to come up
soon, let us hope twinkle as a star, as a seat of
learning, in the northeast frontier, to build up
the culture and the tradition of that area and
also serve the nation, to build it up a; a new
nation with new ideas and policies. I hope that
Prof. Nurul Hasan will definitely make this
university which has been started during his
time as a kind of a model university in the
nation.

PROF. S. NURUL HASAN: Sir, I am
extremely grateful to the hon. Members “ho
have welcomed and supported this Bill and
who have been good enough to use kind
words about myself. With the exception of my
distinguished and esteemed freind, the hon.
Shri Chandrasekharan, everyone has extended
his support to this Bill.

I feel that a new lamp i being lit in the
east and that the rays from
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thi lamp will reach all sections of the country.
It is an affirmation of the faith which the
Indian people have in themselves that
whenever any section of our great nation feels
that it wants to come up or that it has been
denied the opportunities in the past, the rest of
the country comes forward with a helping
hand, with the assurance that the unity and
strength of the country lies in the concern
which each section has for every other section
of the people. Ours, Sir, is unity in diversity.
That is the beauty of our culture, that is born
out of its long historical tradition. Unity is the
strongest when each element of the composite
culture of India feels that it is safe. And,
therefore, I have no hesitation in giving this
assurance to my hon'ble friends that this
University will contribute it; might to the
maintenance and further development ac-
cording to the genius of the peoples concerned
of the cultural heritage of each section of the
people inhabiting the North Eastern region.

Sir, I would like to state, not that it needs to
be stated, but lest there might hav, been some
misunderstanding caused as a result of the
remarks made by some hon'ble friends here,
that we who represent our people here do not
suspect the patriotic motives of any section of
our people. And, therefore, when we *'y that *°
"¢ trying to be of service to some of our
brethren we are thereby asserting our right as
well as our duty that the health of the nation
depends upon the health of each and every
section of our people. Therefore, Sir, I
consider it to be a matter of privilege and pride
that I have to come before this House with this
Bill which has brought joy and excitement to
our brothers in the North Eastern hill region
where they may feel that they can contribute
directly not only to their own development but
to the overall development of the country and
of the nation. I have great faith in our brothers
and sister; living in that part of our country, in
their inherent genius, in their capacity for
dedication, and
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I have no doubt that their genius will find it
reflection in the functioning of this University
that it will be a new type of University, not
because any Education Minister wishes to
give it a new shape but because the people of
that area are determined tc make their own
contribution so that it leads to the
development howsoever indirectly, but
nevertheless it utilises knowledge, it brings
knowledge and the temple of knowledge
closer to the life of the common man and that
it becomes an instrument of social change.
And in that sense, I hope, Sir, it will be a new
and a unique University. I can assure my
hon'ble friends that the Government will, as a
matter of policy, respect freedom of thought
and academic autonomy.

Knowledge cannot grow except in a,
atmosphere of freedom and in an atmosphere
of autonomy in academic, life. This
Parliament had every right to impose rigid
restrictions and controls over seats of learning
but it has, in its own wisdom, chosen to give
them autonomy, freedom of thought and
freedom of research and of study. Therefore,
Sir, it is in this light that 1 beg to draw the
attention of my hon'ble friend Shri
Chandrasakharan, regarding the point he has
raised. It is not merely , legal matter of dele-
gated legislation, it iy much more than that.
The question is: Is the structure of the
University going to be so tightly laid down by
Parliament that any change that is sought to be
introduced in the composition and function of
any University by it must be brought before
Parliament or is the University and its duly
constituted bodies, are they going to be
authorised to bring about changes in their
membership, in their composition in accor-
dance with hte changing academic needs and
requirements of a University. Sir, in none of
the Central Universities are Ordinances
required to be placed before Parliament, nor
do the Ordinances which control the academic
life of a university depend on the
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previoug approval of the Visitor for coming int
oforce. The academic and coming into force.
The academic and frame the Ordinances and it
is through the Ordinances that the academic
life of a university is controlled. Parliament in
its wisdom in several cases hay given, since
freedom, the right to ever-" university to
frame its own Ordinances, to amend them, to
add to them and to delete from them, provid-
ed, of cours®, there is that extraordinary right
of the Visitor that he may disallow if any very
serious reason is there. Therefore, it is not a
legalistic question of delegated legislation, but
it is a question of what are the items that are
to be put in the body of the Act, what are the
items that are to be put in th/i statutes and
what are the items that are to be put in the
Ordinances. In that sense, this piece of
legislation before this House is entirely o, the
same lines as the legislation which this House
hag been pleased to accept in respect of all the
other Central Universities.

Sir, the point that I had raised was a limited
one, that is to say, whenever the Government
came before the House, the first statutes were
spelt out in som, detail. Then all subsequent
changes could have been made in the statutes
by the academic authorities of the university
with the previous approval of the Visitor,
without the changes in th.3 statutes being
placed on the Table of the House. But because
of the peculiar circumstances of thig university
where we have to ensure that the needs of
each of the areag over which its jurisdiction is
going to extend, are going to be taken into
account fully, we could not forsee what are
going to be the full requirements of thy
university. Therefore, we said—and thi, is the
new thing— that the Visitor, on the expiry of
the said period of three years, shall make the
detailed statutes and these shall be laid before
both the Houses of Parliament. The -assurance
of the Government is rather a limited one, that
we.
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[Prof. S. Nurrul Hasan.]

shall ourselves move a motion that this be
taken into consideration. Any Mem. ber of the
House, under the normal rules of Parliament,
could have moved this because laying of these
statutes o, the Table of the House i  already-
provided in the Bill itself. Therefore, Sir,
there is no ground, in my humble opinion, for
any misapprehension to b, entertained on this
account.

Sir, the time is very short and I would not
like to take much of your time. I would briefly
mention a few points. I would like to assure
my hon. friend, Shri O. P. Tyagi, that, as I
have already stated, we will do our best to
help every tribe to develop its own culture
and, at the same time, as he rightly pointed
out, strengthen the fabric of Indian unity as a
whole. Sir, thig point has been raised by other
hon. Members and I am grateful to them for
having raised this point and answered some of
the other points. I would like to assure Shri
Nawal Kishore that this university will cer-
tainly have a special department or maybe
even a school—I do not know what the
academies would ultimately decide—which
would make * careful study of the tribal
customs and culture, without which, I quite
agree, further progress may not be possible.

Sir, 1 cannot resist referring to one point
mentioned by my friend, Shri Nawal Kishore;
he has always been such a kind friend that I
cannot resist this temptation. He said, Visitor
ho gaye ki khuda ho gaye . Sir, the power;
given to the Visitor are exercised on the
advice of a Minister who is responsible to this
House. This is a very important matter. This
House can haul up the Minister, can question
every single action, any piece of advice that
the Minister gives to the Visitor. It is not an
arbitrary power. ft is a power which is entirely
subject to parliamentary control. Sir, the con-
cept of "khuda" which 1 used to hear once
upon a time is that there is no control over the
power, of God.

[ RAJYA SABHA ]

University Bill, 1973. 300

Sir, it was said that the UGC has made a
suggestion for the establishment of multi-
media universities. It has not formally come to
the Government yet. When it comes, the Gov-
ernment will certainly take this matter into
consideration. I would like to assure my
friend, the honourable Shri Bipinpal Das, that
the doors of this University will not be*
closed to the people of other regions and new
ideas would be presented in the way this
University is organised. Regarding the
question of inspection of colleges, our
unfortunate experience in some of the colleges
has been such that the University hag found it
impossible to intervene. A very serious case
has occurred and I do not want to disgress, I
am deliberately avoiding making a reference
to any other University. So, I would have
liked 'the University to do something in the
matter. The University itself wanted to do
something but th, legislative competence was
lacking. It is for this reason that this rather
extraordinary measure ha; been introduced.
Lastly, I would again submit for your
consideration that lucky is the University
which begins with such profound goodwill
from all sections of our people as represented
through the will of their sovereign Parliament.

Sir, I commend this legislation for
acceptance of the House.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU):  The question is:

"That the Bill to establish and
incorporate a teaching and affiliating
University for the Hill areas of the North-
Eastern region, a, passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU): We shall now take up the clause by
clause consideration of the Bill.
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Classes 2 to 42 and the Schedule were THE VICE-CHAIRMAN (SHRI V. B.
added to the Bill. RAJU): The House stands adjourned till 11

A. M. tomorrow:
Class 1, the Enacting Formula and the

Title were added to the Bill.

PROF. S. NURUL HASAN: Sir, Ibeg

to move: The House then adjourned at

"That the Bill be passed." fortynin

The questionivas put and the motion was
adopted. minutes past five of
the clock till eleven of the clock on

Wednesday, the 16th May, 1973.




